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Through E-Filing (E-mail: judicial-ngt@gov.in)
To.
The Registrar General,
Principal Bench,
Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi

Sub: Regarding Status Report in Compliance of order dated 08.11.2021 in O.A. No. 282/2021
Ajim Vs State of U.P.

Sir, 2

In compliance of the direction passed by Hon’ble National Green Tribunal in the order dated
08-11-2021 in compliance of matter mentioned above, the status report with regard to compliance status
of order dated 08-11-2021 of Hon’ble National Green Tribunal is hereby attached with a request to put
up before Hon’ble National Green Tribunal for kind perusal.

Your Sincerely

Enclosure: As Above.

(Vikas Mishra)
Regional Officer

1. District Magistrate, Moradabad.

2. Shri Pradeep Mishra, Advocate for U.P. Pollution Control Board
3. CEO-7, U.P. Pollution Control Board, Lucknow

4. Chief Law Officer, U.P. Pollution Centrol Board, Lucknow

Regional Officer
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Joint Inspection Report
(15-12-2021)
Of
M/S Marque Impex, Opp. Village Noorpur, Chandausi Road,
District Moradal?ad
In the matter of

O.A. No. 282/2021 Ajim

VIS

State of Uttar Pradesh
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~ Joint Inspection Report of M/S Marque Impex, Opp. Village-Noorpur, Chandausi Road,
Mohammadpur Bastaur, Teshil Bilari, District Moradabad in Compliance of Direction
issued by Hon’ble NGT in matter of O.A. No. 282/2021 Ajim V/S State of Uttar Pradesh.

Reg.

Hon’ble NGT, New Delhi vide order dated 08-11-2021 in the matter of O.A. No.

282/2021 Ajim V/S State of Uttar Pradesh had directed following —

.......... Let the U.P. State PCB and District magistrate, Moradabad look into the grievance

and take remedial action, following due process of law. An action taken report may be filed

within two month by e-mail at judicial- NGT@gov.in preferable in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF.................

In compliance to the aforesaid direction, a joint committee comprising officials from

R.O. UPPCB, Moradabad, District Agriculture Department, Moradabad and Sub Divisonal

Magistrate, Teshil Bilari, Moradabad was constituted by District magistrate, Moradabad vide

letter no. 1703/M-49/Moradabad dated 26-11-2021 regarding to look into grievance and take

remedial action. Copy is annexed as Annex — 1.

The joint Inspection of the unit was carried out on dated 15-12-2021 and interacted with
official of the unit. Detail observations are as follows-

1- M/S Marque Impex is located Opp. Village Noorpur, Chandausi Road. Mohammadpur
Bastaur, Teshil Bilari, District Moradabad with the GPS Co-ordinates of 28 46°54.5"N.
78 46°00.57E. This unit was established in the year 1999.

2- The unit is an Indian artware and engaged in manuficturing of Finished Metal Artware
having production capacity 12000 Nos/day by using Semi Finished Metal, Wood, and
Marble and Electroplating salts/Chemicals etc. as raw materials. The unit is involved
buffing, Polishing, Powder Coating, Electroplating operations in manufacturing process.

3-  The unit is having valid consent under section 25/26 of Water (Prevention and Control of
Pollution) Act 1974 and Air consent under section 21/22 of Air (Prevention and Control
of Pollution) Act 1981 valid up to 31-12-2024. The copy of consent order is annexed as
Annex - 2.

4- The unit is having Authorization under the Hazardous and other wastes (Management
and Transboundary Movement) Rules 2016 valid upto 31-01-2023. The copy of
authorization is annexed as Annex — 3.

5-  The unit has Authorization/NOC from UP Ground Water Department valid upto 30-06-
2026 for the abstraction of ground water. The copy is annexed as Annex — 4.

6- During inspection joint team collected sample from outlet of ETP and STP. Analysis result
of sample collected shows that ETP/STP is complying w.r.t. the discharge standards. The
analysis report of sample is annexed as Annex — 5.

7- The unit is generating about 70 KLD industrial waste water and 30 KLD domestic waste
water. The unit has installed an ETP of 100 KLD capacity comprising Screen Chamber,
Oil & Grease traps, Equalisation Chamber, Ph adjustment chamber, Reaction Chamber,
Settling Chamber, SDB, Dual Media Filter/Activated Carbon Filter, Treated Collection
Chamber for the treatment of effluent generated from the metal surface treatment. Apart
from those the unit has installed a Reverse Osmosis Plant of capacity 6 KL/Hr for the
treating/recycling of treated ETP water.

8- The unit has also installed a STP of 100 KLD capacity comprising Screen Chamber, Oil
& Grease traps, Collection Tank, MBBR-1&2, Tube Settler, Filter Feed Tank, PSF, ACF
and Treated Water Tank for the treatment of domestic waste water. Treated effluent used
in Gardening/Greenbelt.
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During inspection unit was found operational and its ETP/STP was fully functional. The
unit representative told that about 70% of industrial waste water was being recycled in
manufacturing process through RO. Plant. It was also noted that remaining treated ETP
water was being discharged into nearby drain and treated STP water was being used for
Irrigation purpose.

In compliance to Grievance of complainant against water pollution caused by discharge of
untreated effluent by the unit adversely affecting fertility of the agricultural land, the joint
team visited the area. During visit it was observed that there was no agricultural work in
the complainant’s field and plotting is being done for residential purposes. Thus no water
logging was found in the fields of complainants.

In view of complaint received in this office on dated 23-07-2021, a notice was issued to
unit vide letter no 996/M-49/Moradabad dated 26-07-2021. In compliance to notice issued
unit has submitted its reply vide letter dated 22-11-2021. Copy of reply is annexed as
Annex — 6.

During the inspection the inspecting team has taken photographs of the relevant
component/ area of the unit and field which are appended in the photo gallery for reference.

Recommendations:

I- Treated industrial waste water shall be reused in the process to the maximum extent.

2- The unit shall install Electro Magnetic Flow meter at water source and inlet/outlet of
ETP/STP.

3- The unit shall maintain the record of ground water abstracted and treated effluent from
ETP discharged in drain or reused in the process.

4- The unit shall maintain the record of domestic effluent treated from STP and used in
irrigation or domestic purposes.

5- The unit shall make proper drainage system so that water logging could not occur.

Photo gallery:

Photographs taken during inspection of M/s Marque Impex, Opp. Village- Noorpur,
ChandausiRoad, District- Moradabad, on dated 15-12-2021.
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ETP

Photo 1: Entrance of the Industry Photo 2 :ETP
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Photo 3: STP

Photo 4: Stack of Boiler

Photo 5: Stack of D.G set

Photo 6: Drain
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Photo 7: Complainant’s Field

Photo 8: €ampus of Industry

Inspection team:

Sr. | Name of Inspecting Designation Signature ]
No. | Officers
]

1 Ghanshyam Verma S.D.M., Tehsil-Bilari, District

~Moradabad g e
2 Ritusha Tiwari DAO, District Agriculture

Department, Moradabad {/_.‘It!““
3 Vinod Kumar

AEE, Regional Office, V
UPPCB, Moradabad.

-
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Item No. 18 (Court No, 1)

EEFORE THE NATIONAL GREEN TRIBUNAL

(By Video Conferencing)

Original Application No, 28272021
Ajim

Applicant
Versus

State of Uttar Pradesh Respondent

Deate of hearing: 08.11.2021

CORAM: HON’BLE MR, JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HOW'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR, NAGIN NANDA, EXPERT MEMBER

Application is registered based on a complaint received by post

ORDER

s Grievance in this application is against water pollution caused by

discharge of untreated effluents by an industrial unit, Mark Impacts,

-opposite Village Noorpur Mazra Mohammadpur, Tehsil%ﬂm‘i, District

Moradabad, U.P,, adversely affecting fertility of the agricul

. = S
' the area.

e B AT

tural lands in

—_—

Complaint was made to the District Magistrate who issued
el N s

show cause notice dated 01.04,2021

r ———

to the industrial unit in question

——

but no further action has been taken.

—

2. Let the U.P. State PCB and District Magistrate,

, Moradabad look
T T e ——

'«.'.;;,1-—’ into the grievaice and take remedial action, following due process of law,
el S e

—

_—
’(\B}q/ An- action tzken report may be filed within two months by e-mail

L

. at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
AN \

Support PDF and not in the form of Image PDF,
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| U.P. State PCB and District Magistrate, Moradabad by e-mail for

; compliance, :
List for further consideration on 09.02.2022,
- .
Adarsh Kumar Goel, CP.
Sudhir Agarwal, JM
Brijesh Sethi, JM

| A Dr. Nagin Nanda, EM
b
/

November 08, 2021
! Original Application No. 282/2021
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U.P. Pollution Control Board

=

Iil CONSENT ORDER
Ref No. - Dated : 29/02/2020
86341/UPPCB/Moradabad(UPPCBRO)/CTO/wat
er/MORADABAD/2020
To,

Shri MOHAMMAD AJMAL

M/s MARQUE IMPEX

VILLAGE-NOORPUR, CHANDAUSI ROAD, Tehsil-Bilari,DISTRICT-MORADABAD, U.P.,
244411 MORADABAD,244001

MORADABAD

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MARQUE IMPEX

Reference Application No :7479154 Dated :29/02/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MARQUE IMPEX is hereby
authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

Dnggtally vigresd tey Ammit Charsies
D culbl el Pollition Control Boaed

This consent is being issued with the permission of competent authority . Am |t ouEnronment ol ode 334010

2.5 4 J0ecOfBIe7ab B0 10 200W | wditded
1001 De bt SFIOLEDCS 181 41 63580

Chandra=sem

Dhate: 2000 01,08 143033 0830

For and on behalf of U.P. Pollution Control Board
Chief Environment Officer

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer Moradabad to ensure the compliance of the conditions imposed in the consent
order. Amit e st

Chief Environment Officer



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. MARQUE IMPEX vide

Consent Order No. 7479154/ Water Dated : 29/02/2020

4(a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Metal Artware.
The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge,KL/day discharge point
1 Domestic 30KLD STP
2 Industrial 75KLD EIP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids 100 mg/l
2 BOD 30 mg/l
3 COoD 250 mg/!
4 Qil & Grease 10 mg/l
5 Quantity of Discharge 30KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No } Parameter Standard
1 Total Suspended Solids 100 mg/l
2 BOD 30 mg/l
3 ~ COD 250 mg/!
4 Qil & Grease 10 mg/!
5 ,Quantity of Discharge 70KLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .



Specific Conditions:

recommended to grant the consent till 31.12.2024 with following conditions:-

1. This consent is valid for production of metal artware- 12000 numbers per day.

2. Domestic effluent KLD shall be treated in STP and Industrial effluent 70 KLD shall be treated
in ETP of capacity of 100 KLD and treated effluent shall be reused in the process to the maximum
extent.

3. The effluent discharged into the drain shall always comply to the stipulated norms for
electroplating units as specified in Environment (Protection ) Rules 1986 as amended.

4. Unit shall install Electromagnetic flow meter at water source and inlet and outlet of STP .

5. Unit shall maintain the record of ground water abstracted and treated effluent from ETP discharged
in drain or reused in the process.

6. Unit shall maintain the record domestic effluent treated from STP and used in irrigation or
domestic use.

7. Cyanide plating or use of cyanide in the process is not allowed.

8. Unit shall adopt the Cleaner Technology for Electroplating unit as prescribed by CPCB.

9. Quality of the treated discharge shall always meet the discharge norms for Electroplating units as
prescribed in the Environment (Protection) Rules 1986.

10. Unit shall obtain NOC from from CGWA within 03 months

I1. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi dated 13.07.2017 in OA no. 200/2014 M C Mehta v/s Union of India and
others.

12. Unit shall comply the provisions of Hazardous and Other Waste (Management and Trans-
Boundary Movement) Rules 2016, and regularly sent the Hazardous waste generated from the unit to
TSDF for safe disposal.

13. Unit shall maintain the records of the waste sent to TSDF.

14. Unit shall install online effluent monitoring system at the outlet of ETP and ensure the
connectivity to server of CPCB and UPPCB.

15. Unit shall submit treated effluent monitoring report and ground water quality monitoring report
done by MoEF & CC approved laboratory in every 3 months.

16. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

17. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

Dhgitally vgnes by Amit Chandss
D ¢, p=UP Podiution Control Bakrd,

-
m umErmironment, podtalCodesJ 36000
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Issued with the permission of competent authority . NS Remc RS
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For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer

o



=i U.P. Pollution Control Board

_—
A 4 CONSENT ORDER

Ref No. - Dated : 29/02/2020
71292/UPPCB/Moradabad(UPPCBRO)/CTO/air/MORADABAD/2020

To .,

Shri MOHAMMAD AJMAL

M/s MARQUE IMPEX

VILLAGE-NOORPUR, CHANDAUSI ROAD, Tehsil-Bilari, DISTRICT-MORADABAD, U.P.,
244411 MORADABAD,244001

MORADABAD

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. MARQUE IMPEX

Reference Application No. 6356976 Dated : 29/02/2020

-

l. With reference to the application for consent for emission of air pollutants from the plant of M/s
MARQUE IMPEX. under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

74 This consent is valid for the period from 01/01/2020 to 31/12/2024 .

3! Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended. PN
This consent is being issued with the permission of competent authority .~ Amit T e
254 J0-cOMRId b PO e dc0u | adt be

S1d¥S61 1 VAL UGS TORB0CI D) 28165

S,
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altdaadbche2eddin | THALN M0l Tedc
cedeT63bazae, cr=Amit Chandrs
Dete: 20000106 152306 +05' 30

For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer Moradabad to ensure the compliance of the conditions imposed in the consent
order. ] Amit
Chandra s

Diate: 20000 0008 15101 0530

Chief Environment Officer



3(a)

3(b)

3(c)

U.P. Pollution Control Board

Dated : 29/02/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Metal Artware.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No

Air Polution
Source

Type of Fuel

Stack No.

Parameters

Height

1

Polishing and
Buffing
Section

emmision

01

Particulate
Matter

10 meter
above from
the hood

DG Set 625
KVA, 400
KVA,380KVA,
125KVA5
KVA

Disel oil

02

Particulate
Matter

5 METER, 4
METER, 3.8
METER, AND
2.2 METER
above the roof

of nearest
building meter
above from
the roof of
nearest
building

cylone dust
collector as
APCS and
stack height
of 30 meter
from ground
level.

3 boiler 3 TPH. | wood-2TPD 02 Particulate

Matter

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter
1 01 Particulate Matter

Standard

As per standards
stipulated in
E(P)Rules 1986

Particulate Matter As per standards
€ stipulated in
E(P)Rules 1986

< 3 Particulate Matter 600mg/NM3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution contrgl equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the stafdards prescribed by the Board/MoEF &
CClor otherwise mandatory .

2 02




8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:

1. This consent is valid for production of metal artware

2. Cyanide plating or use of cyanide in the process is not allowed.

3. Operation of Air pollution control system and operation of the unit must ensure protection of
ambient air of the area.

4. Unit shall adopt the Cleaner Technology for Electroplating unit as prescribed by CPCB.

5. Quality of the emission should always meet the discharge norms for Electroplating units as
prescribed in the Environment (Protection) Rules 1986.

6. Unit shall install bag filter as Air Pollution Control System for Buffing section within 03 months.
7. Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as am
mended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi.

8. Unit shall comply the provisions of Hazardous and Other Waste (Management and Trans-
Boundary Movement) Rules 2016, and regularly sent the Hazardous waste generated from the unit to
TSDF for safe disposal.

9. Height of the stack of buffing and polishing section shall be above 10 meter from the ground or 03
meters above from the hood, whichever is more.

10. Unit shall submit the ambient air quality report and stack report of the air pollution sources from
laboratory authorized from MOEF & CC within 03 months and after that on quarterly basis..

1'1. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

12. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

13. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

Degtially vgned by Amit Chandra
D8 b, oo LIP Prllution Cantinl Bos,

Am it ousEiwironment pastsiCodes 1160110
i i i i ‘WMWUIMI 1
Issued with the permission of competent authority . SR,
Chandyra Smms
Dt J020.01.08 152120 +08 3

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer

o
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31/01/2019

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref. No : 5256/UPPCB/Moradabad(UPPCBRO)/HWM/MORADABAD/2018 Dated:

To,
M/s MARQUE IMPEX

VILLAGE-NOORPUR, CHANDAUSI ROAD, Tehsil-Bilari,DISTRICT-MORADABAD, U.P.,
244411, MORADABAD, 244001

Tehsil :Bilari

District :MORADABAD

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

.. Number of authorization and date of issue 5256 and 31/01/2019 .

y.A Reference of application (No. and date) 3278262 and 08/10/2018 .

3 Mr MOHAMMAD AJMAL of M/s MARQUE IMPEX is hereby granted an authorization
based on the enclosed signed inspection report for generation, collection, utilization, storage
and disposal or any other use of hazardous or other wastes or both on the premises situated at
VILLAGE-NOORPUR, CHANDAUSI ROAD, Tehsil-Bilari,DIS .

Details of Authorisation
S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and 111 of these rules co-processing, etc.,
I Schedule 1- cat-35.3(ETP TSDF 3
Sludge)
2 Schedule 1- cat-33.1(Used TSDF/ Authorized recyclers 60 number/annum
§ drums)

I. The authorization shall be valid for a period of 31/01/2023 from the date of issue of this letter

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.

The authorised person shall comply with the provisions of the
1986, and the rules made there under”.

The authorisation or its renewal shall be

authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

Environment (Protection Act,

produced for inspection at the request of an officer

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considerin

g all site specific possible scenarios such as spillages,

leakages, fire etc. and their possible impacts and also carrg out mock drill in this regard at

regular interval of time .



6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

1. It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained . .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

1. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. Anapplication for the renewal of an authorisation shall be made as laid down under these
Rules .

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Centrdl Pollution Control Board from time to
time .

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

-

B Specific Conditions of Authorization

I- Unit shall ensure compliance of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
2- Unit shall comply with the provisions of Rule 19 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes.
3- Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and submit Annual Returns to State
Board in Form-IV.
( Authorized Signatory )
AMIT AMIT CHANDRA
CHANDRA Bz
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Moradabad for information and
necessary action . 3 AMIT AT Ao
CHANDRA [t 20150202
CEO/EE, I/C Circle
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Ministry of Jal: Shakti
Government of Uttar Pradesh

MCC 2oolicaden =arm

D WATER DEPARTMENT

Form 8 (C)

[See Rule 8(1)]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR

WATER -

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

VALID UP TO : 30/06/2026
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202104000219

Name of the Owner

Designation
Uq

-é:i:l_mpany Address
HYHT BT Tar

~ Address of the Applicant

)

Date of Submission
Location Particulars
District

Plot No./Khasra No.

Ward No./Holding Ne.

MOHAMMAD AJMAL

PARTNER

VILLAGE MOHAMMADPUR

: BASTAUR,CHA)NDAUSI

ROAD,BLOCK

VILLAGE MOHAMMADPUR

BASTAUR ,OPP.NURPUR
VILLAGE,CHANDAUSI
ROAD,BLOCK

DINGERPUR,TAHSIL BILARI,

MORADABAD U.P-244001

17/04/2021

Moradabad

N/A

‘Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of

the Well

Type of Well

Purpose of well

Strainer Position (For Tube Well)

Type of Pump Used

10/08/2007

Tube Well/Boring

Industrial

Submersible

Company Name

HUHT BT ATH .
Authorization Letter
wifyer o

Application Form Serial
No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well) Y

-
%<

H.P. of the Pump

STRUCTURAL OR BULK USER OF GROUND

AUTHORIZATION/'NO-OBJECTION CERTIFICAT NO:

M/s MARQWE IMPEX UNIT-1

£y

: Download

MRBDO0421NINO0BS

DINGARPUR
N/A

N/A

65.00

3.00



MIC Application Form

’ *avica - Electric Motor Rate of Withdrawai 5.00
4 { {m3/hr.)
F :__g'f;-ﬁnergizaﬂon (In Case of Electric Pump) 10/08/2007
Maximum Allowable Rate of 5.00 Maximum Allowable 3.00
‘Withdrawal (m3/hr.): Running Hours Per Day:
Elaximum Allowable Annual Extraction of Ground Water: 4500

This:N;l-Objacﬂnn certificate authorizes the owner applicant (user) ta sink a well in the location specified at 8l. (2) for extraction of ground water at a
rate not exceeding that as shown at Sl (3j), for Running Hours | day as shown at SI. (3k), and for maximum allowable annual extraction of ground

- water as shown at SI. (3k) and is valid subject to the observance of the conditions stated averleaf.

Place:
Date:

Yours Faithfully,
Signature of the Issuing Authority
and Designation

o

GENERAL CONDITIONS:

+ In case of any change of ownership of the proposed well, fresh authorization has to be obtained. |
= Nochange of location, design, rate of withdrawal and pumping device in respect of the proposed well as if\dicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviatiorrin this regard ish&ll lead to cancellation of this
authorization ' ;
« For the purpase of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
. (conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate _Etd quantum of extraction, at outlet of
2 pumping devices and it shall be presumed that the quantity recorded by t_:hé'mgtsr has been extrag'::ad by the said user, until the contrary is proved.
'¥*The rate of extraction of ground water from the well as shown in :?ogmbatli} shall not exceed to the recorded rate from water meters
+- The caneerned Authority reserves the right to stop extraction of ground water from the well due to quapty azards or any other reasons, if the
‘situation so demands - 2 C ; . .5 p
« In case of any-change of ownership of the existing well, fresh registration has to be obtained. | :
«. Na change of location, design, rate of withdrawal and pumping device in respect of the existing well as in@icated at 8. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration
« In case, any of the partlculars 1 information fumlshggt py the applicant in his application for issuance of thif' registration is found to be incarrect
during verification at any subsequent stage , this registration is liable for cancellation. !
- ‘j: Certificate of Autharization/ NOC shall be valid for a period of five years from the date of issue. T‘heﬁ:plicant shall have to apply for renewal
-.4rough a fresh application, at least ninety days prior to expiry of its validity. :
» Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of

piezometer should be commensurate with that of the pumping well. The data, obtained from digital water |evel recorders shall be made available to
this office on monthly basis - '

« Guidelines for Installation of Piezometers and their Meonitoring

Piezometer is a borewell /tubewell used anly for measuring the water level by lowering the tape/ sounder or automatic water level measuring

equipment; It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows: :

"o The piezometer is to be Installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6"

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, mare than

one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

o No. of piezameters ta be constructed & Type of water level monitoring mechanism shall be as per below table:

Manitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 : 0 0
- 11 -50 1 1 0
3 50- 50O s L 0 1
4 > 500 2 0 2

2/3



NCC Apgilcaiicn Form

_'ne measuring fraguancy should be menthly and accuracy of measurament shouid ba 4p to cm. the reported measurement sheuld be
= 92n in meter upto two decimal.
If For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with

. lelemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
far about four to six hours, -

£ o Allthe details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be

‘provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its

% validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
; depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care off.

« Any other condition(s) that may be imposed by the concerned Authority.

+ Incase, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found ta be incorrect during
verification at any subsequent stage, this permit is liable for cancellation. :

. jay other condition imposed by the concerned Autharity. i

+ {case, any of the particulars | information furnished by the applicant in his application for issuance of this/permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation. | i

b
B
":
|

+ SPECIFIC CONDITIONS:

+ (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the fallowing specific
conditions: !

+ i) No Gbjection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water. ; '

o i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence an ground water resources.

. Iji_ﬂ)’?ﬁn industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian

In u Zll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ _@aﬁon,al F’rodiqctmty _C::chii.(Ni?C} certified auditors and submit

‘audit répaits within three months of completion of the same to CGWA. All such industries shall be__réquf d to reduce their gréund water use by at
least 20% over the next three years through appropriate means, e P | 3 : o Y

« iv) Construction of observation well(s) (piezometer)(s) qn;tltiin-he premises and installatisnof appropriate water level monitoring mechanism as

..meqtioned in General Condition no. 10 shall be mandatery-for iridustries drawing/ proposing-to draw maré than10m3

+ Iday of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed
ata minimum distance of 15 m from the bore well/production well, Depth and aquifer zone tapped in the piezometer shall be the same as that of
the pumping well/ wells. Maonthly water level data shall be submitted online to the Ground Water Departmq'nt. UP.

+ V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project pramisa'ﬁ. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives

.) shall store the harvested rain water in surface storage tanks for use in the industry. {

+ Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution &.g. Tanning, Slaughter Houses, Dye, Cherical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution.

+ (B) Infrastructural User: The No Objection Certificata for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicahle. Menitoring records and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council,

ii} Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 Iday.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This NOC is net authorized by any Official, This should only be used for Preview purpose.
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 AUTHORIZATION/ NO-OBJEGTION
" INDUSTRIAL/ COM

i GROUND WATER DEPART
Y aiami: Ganga L Aural Watsr SuRply Ceps

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]
CERTIFICAT
MERCIAL/ INFRASTRUCTU
WATER -

1ENT

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

LN

VALID UP TO : 30/06/2026
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202104000218

Nafne of the Owner

Designation

ug

Company Address
FHA] BT AT

Address of the Applicant

sate of Submission
Location Particulars
Jistrict

2lot No./Khasra No.

Nard No./Halding Na.

MOHAMMAD AJMAL

PARTNER

VILLAGE MOHAMMADPUR
BASTAUR,CHANNDAUSI
ROAD,BLOCK

VILLAGE MOHAMMADPUR
BASTAUR ,OPP.NURPUR
VILLAGE,CHANDAUS|
ROAD,BLOCK

* DINGERPUR, TAHSIL BILARI

MORADABAD U.P-244001

17/04/2021

Moradabad

N/A

?articular of the Existing Well and Pumping Device

Jate of Construction/Sinking of

he Well

ype of Well

?urpose of well

Strainer Position (For Tube Well)

‘ype of Pump Used

02/08/2005

Tube Well/Boring

Industrial

Submersible '

(;ompany Name
DM

Authorization Letter
L'F}

Application Form Serial
No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube,
Well)

H.P. of the Pump

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO:

Mis MARQUE IMPEX UNIT-1

Download

MRBD0421NIN0O0E4

DINGARPUR
N/A

N/A

65.00

3.00

E FOR SINKING OF NEW WELL FOR
RAL OR BULK USER OF GROUND

13



MCC Agplication Form

[,"Je':lce Electric Motor Rats of Withdrawal 5.00
:"’5"’ (m3/hr.)
!
ghergizzﬂon {In Case of Eijectric Pump) 02/08/2005
1 gﬁnum Allowabie Rate of 5.00 Maximum Allowable 3.00
F hdrawal (m3/hr.): Running Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 4500

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a
rale not exceeding that as shown at SI. (3i), for Running Hours | day as shown at SI. (3k), and for maximum allowable annual extraction of ground
water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

Place:
Jate: ' 2
Yours Faithfully,
Signature of the Issuing Authority
and Designation
) - GENERAL CONDITIONS:

+ The ¢oncerned Authority reserves the right to stop extraction of ground water from the well due to quality }?azards or any other reasons, if the

+ In case of any change of awnership of the existing well, fresh registration has to be obtained. .
» No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl (2) and (3) of this certificate

during verification at any subsequent stage , this registration is liable for cancellation. !

+ The Certificate of Authorization/ NOC shall be valid for a period of fiveyears from the date of issue. The aéplicant shall have to apply for renewal :
through a fresh application, at least ninety days prior to expiry of its valldity,
)pnstruction of piezameters and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of

piezometer should be commensurate with that of the pumping well. The data, obtained from digital water Iével recorders shall be made available to
this office on manthly basis

+ Guidelines fur Installation of Piezometers and their Monitoring

equipment. It is also used to take water sample for water quality testing when gver needed. Genaral guldeiines for installation of piezometers are
as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6",

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, mare than

ane piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer manitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Manitiring Mechanism

S.Nao Quantum of Ground water withdrawal (cum!day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 . 0 0
2 11-50 1 1 0
3 50- 500 1 . 0 1
- > 500 2 0 2



MCC Appiication Form

_-.-'ﬁ'!ﬁ measuring fraquency shouid be manthly and accuracy of measurement should be up to cm. the reported measurement should be

.;:«}'en in meter upto two decimal,

s For measurement of water level sounder or automatic water level recarder (AWLRY)/ Digital Automatic water level recorder (DWLR) with

/ ¢ telemetry system should be used for accuracy. '
q ¢ ,‘ _ o The measurement of water level in piezomater should be taken, only after the pumping from the surrounding tube wells has been stopped
Z for about four to six hours.

' o All the details regarding coardinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitering System for Ground Water Department, Uttar Pradesh, and for its
validation.

e The ground water quality has to be monitored twice in a year during pre-monsoan (May/June) and post-monsoon (Qctober/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube wel| number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

s Any other site specific requirement regarding safety and access for measurement may be taken care off.

Any other canditien(s) that may be imposed by the concemed Authority.

In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during

verification at any subsequent stage, this permit is liable for cancellation.

Any other condition imposed by the concerned Authority,

In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation. : .

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agenc’es are not able to supply the desired
quantity of water,
i) All industries shall be required to adopt latest water efficient technologies so as to reduce deperidence on ground water resources,
iif) All industries abstracting ground water in excess of 100 ma/d shall be required to undertake annual water audit through Confederation of Indian
Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Cour*cil (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be required| to reduce their ground water use by at
least 20% over the next three years through appropriate means. | :
iv) Construction of obsérvation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitor'ing mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more t'rsan 10 m3
/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed
at a minimum distance of 15 m from the bore well/production well, Depth and aquifer zone tapped in the p{'pzometer shall be the same as that of
the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Depanmeht. UP.
v) The proponent shall be required to adapt reof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

)ui) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. i

+ Vil) Industries which are likely to cause ground water poliution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrachemical, Coal washeries,

other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution,

+ (B) Infrastructural User: The No Objection Certificate, for ground water abstraction will be granted subject to the following specific conditions:

+ 1) In case of infrastructure projects that require dewatering, propanent shall be required to carry out regulart monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data anline to Ground Water Department, UP as applicable. Monitoring records and rasults
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

+ i) Installation of Sewage Treatment Plants (STP) shall be mandatary for new projects, where ground water requirement is more than 20 m3 /day.
" The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This NOC is not autherized by any Official. This should only be used for Preview purpose,

wmﬁm%u@mﬁmmﬂm?ﬁ%l@m@hﬁm%mwﬂhmmmﬁm
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NOC Agplicaden Form

GROUND WATER DEPARTMENT

NEAMAMI Faage i 1204y Lepaiiimeant

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR

INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
: WATER -

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO:

i VALID UP TO : 30/06/2026
) {UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202104000215

Name of the Owner

Designation PARTNER Company Name M/s MARQUE IMPEX UNIT-1
9e : B! BT A
Company Address VILLAGE MOHAMMADPUR Authorization Letter Download
FUH BT gar BASTAUR,CHANDAUSI LES
ROAD,BLOCK

Address of the Applicant

MOHAMMAD AJMAL

VILLAGE MOHAMMADPUR
BASTAUR ,OPP.NURPUR
VILLAGE,CHANDAUS]|
ROAD,BLOCK

DINGERPUR, TAHSIL BILAR|

MORADABAD U.P-244001

Application Form Serial
No,

MRBDO0421NIN00E3

) of Submission 16/04/2021 Specimen Signature
Location Particulars
District Moradabad Block DINGARPUR
Plot No./Khasra No. N/A Mu.nlcipanty!(:orporation N/A
Ward No./Holding No. N/A
' Particular of the Existing Well and Pumping Device
Date of Construction/Sinking of  27/07/2004
the Well
Type of Well Tube Well/Boring Depth of the Well (In 65.00
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)
Strainer Position (For Tube Well) < i
Type of Pump Used Submersible H.P. of the Pump 3.00

143



— REGIONAL LABORATORY OFFICE MORADABAD @
3 UTTAR PRADESH POLLUTION CONTROL BOARD
é’h“}hﬂ‘ 1-A/I.N.S.-1, Avas Vikas Colony, Buddha Vihar, Delhi Road,Moradabad
Ref No: 14419567/Moradabad/2022 Date:06/01/2022

1- Name of Industry: MARQUE IMPEX

2- Address of Industry: VILLAGE-NOORPUR, CHANDAUSI ROAD, Tehsil-Bilari,DISTRICT-MORADABAD, U.P.,
244411, MORADABAD,244001

3- District: Moradabad

4- Description about sampling point: FINAL OUTLET OF ETP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Vinod Kumar AEE & Ghanshyam verma SDM
7- Colour and Odour: Colourless Odourless

8- Quantity and Packing: 2 liter (PLASTIC JERICAN)

9- Date of Sample Collection: 15/12/2021

10- Analyis Indented by: RO Moradabad

11- Date of sample receipt in Lab: 15/12/2021]

Parameter/Method Name Unit Restlts Standard Detection
Range
pH,4500 H B Electronic method - 7.4 - 02-12
Suspended Solids , 2540 D Total mg/l 44.0 - 10-20000 mg/I
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/I 320 - 10- 50000 mg/I
Solids dried at 180 0C
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/I 44 - 1.0 50000 mg/I
1993 Bio
COD, 5220 B Open Reflux Method mg/1 128.0 - 5.0 -100000 mg/l

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1).The eniveronment (Protection) Rules, 1986 source:
www.cpceb.nic.in/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA

Analysed by

[Alok Sharma (JRF)]

Authorized by

ANILKUMAR sias simimsssonsa

VISHWAKARMA ?#-3‘;?:

Anil Vishwkarma SA VIKAS  Ditaty sgned
. by VIAS MESHRA

‘ : MISHRA 555
Regional Officer

Note: 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without
the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.

i



o REGIONAL LABORATORY OFFICE MORADABAD
Soaw UTTAR PRADESH POLLUTION CONTROL BOARD
'q”"‘i’:“}fw 1-A/IN.S.-1, Avas Vikas Colony, Buddha Vihar, Delhi Road,Moradabad

Ref No: 14419537/ Moradabad/2022 Date:06/01/2022
1- Name of Industry: MARQUE IMPEX

2- Address of Industry: VILLAGE-NOORPUR, CHANDAUSI ROAD, Tehsil-Bilari,DISTRICT-MORADABAD, U.P.,
244411,MORADABAD,244001

3- District: Moradabad

4- Description about sampling point: OUTLET OF STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Vinod Kumar AEE & Ghanshyam verma SDM

7- Colour and Odour: Colourless Odourless

8- Quantity and Packing: 2 liter (PLASTIC JERICAN)

9- Date of Sample Collection: 15/12/2021

10- Analyis Indented by: RO Moradabad

11- Date of sample receipt in Lab: 15/12/2021

Parameter/Method Name Unit Resuilts Standard Detection
Range
pH,4500 H B Electronic method - 7.6 - 02-12
Suspended Solids , 2540 D Total mg/I 340 - 10-20000 mg/I
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/l 460 - 10- 50000 mg/l
Solids dried at 180 0C
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/l 24.0 : 1.0 -50000 mg/!
1993 Bio
COD, 5220 B Open Reflux Method mg/| 92.0 - 5.0 -100000 mg/l

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Eff] uent(Schedule-V1).The eniveronment (Protection) Rules, | 986 source:
www.cpeb.nic.in/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA

Analysed by

[Alok Sharma (JRF)]

Authorized by

ANILKUMAR  Revamamaramin

Oape 202201 08
VISHWAKARMA oy

A]'l“ Vishwkarma SA vIKAS Digitally ugned

by VIKAS MISHRA
‘ MISHRA 5% oss0
Regional Officer

Note: 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without

the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.
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Opp. Village Noorpur, Chandausi Road, Moradabad—24x 001 (INDIA) :
Tele/Fax : +91-591-2478700 gt
E-mail : info@marqueimpex.com -+ Website : www.marqueimpex.com




The Effluent Sewage Treatment Plant / Ajp Pollution Control 3y

ems

harge Plant

a3

has been commissioned, All the informations

e dated T3 B T

.C.S./R. O. Plant / Zero Liquid Discharge,

Ml = - is
<

di'e  aware

o ot Effluent Sewage Ireatment Plant / Air Pollution Control Systems

: Discharge Plant. A]] the chemical derails has also provided t0 them alongwith

E chemicals addition prior .to operating ET.P. /S.T.P. AP.CS. /RO, Plant ZLD
Y i responsible Taron & hahee or BT, £ 7§ RS

STRAARCH - RO Name of Industry
Name of persons trained ;

: l’Jes:’gmtnm of persons
L .
{Authorised ~_;|'._:n.lr,)|.:'.|

Sig:muy-e of trained “persops =
Seal of Industry

Chemicals List -

-
v !
% »y
~

R. O. Plant

R. O. Plant

Zero Liguid
and training has

_designation

for Operating E.TP,/STp.

With the handling

Zero Liquid
the procedure of

too; The industry




INVOICE Qi - P

4= CONSTRAARCH - ENVIRO ™™
- A : -

X

Phone :- +91 98371 46632, 8218453982 | email - conenv@gmail.com, conenv@rediffmail.com

I;éSTrN : 09AVMPS6399F12.0 TIN :- 09159201113 _PAN: AVMPS6399)
 Invoice No. : 65 | Transport Mode : Gq Pf'q er Ct‘rw&,i
. Invoice Date : Oe%ﬁoq[aom | Vehicle Number UP&[ CN 34"75
; Reverse Charges : Yes/No Date of Supply : of [oq r Q08|
{ State : Uttar Pradesh | State Code : 09 Place of Supply : ovqdaba

...........................

Address ........... Q.PPQ«L‘{'IZJNQMP[UI ...... VJ‘.M fChqndQl&iRmﬂmemqﬂb
GSTIN Gq AROCM 6"’45&1,2.2 sute..... | ttan R—qc’)ﬂn Code .09

Sl Description of G HSN ool Amount
e cription of Goods Code | Q. Rate Rs. P

O | Rautrthr  Osomo sis Uont-| 249 |92 Nas 13 200wl 94 40,0001 00
_ ~ &0vo LpfHy , | -

‘ r Purchaser M/s MQ”’C{LLX.ITT?@MQQA‘- IM :

-------

ernnes

< INWARD
O etoc et | [

| %gf of[ S0/ | DATEENTRY N0 5215 3
|- _ AN | v DATE..D]. .-% 21 -
| () Y LR No. B P9T (s § 455
j Q\_}/, QN ’ TIMEIN.. )01 a8y ] "
5 ALY [_SECURI -
| ' |
| \

Frught-

o g Jovof-gp
b i-E - b i Total Amount W -
{  Net Total Amount In Words ._| T&T.Tf.’m : Ei - %Lﬂgk& SGST - > 13, 600) 00
I s ‘ c} @q % 6‘2; ’ q' 970 e
f Ej}llf}j:fm%ﬁmwn Sy pﬂ]’@ CGST@...4.....% 2,19 87000
ﬂ = ¥ - 1
; _ : IGST @...........% i -
p Bank Detail ;- ! .
| *Bank Name : IDBI BANK LTD, ‘ Q , Gmss Amount X& 82 J40foo
"+ Branch Name : Delhi Road, Moradabad ' : F“GWW — e
| *BankA/cNo. : 0122 1020 0001 8993 Chandra Mohan Srivastava [ et Amount X3, 82,7 40 O
* Bank IFSC : IBKL0000122 (Authorised Signatory) GST on Reverse Charges | 7 R 622

] ) A . : 'm@umﬁmwem'-mm@:_a :

" For CONSTRAARCH - ENVIRO 3
1. All Disputes are subjected to Moradabad Jurisdictio Only, " :

2. Freight, Insurance & Unloading is in scope of customer. E Q e i |
3.E&O.E % Authorised Signatory
. 22 it e Sy

hnps:ﬂewaybiligst.gov.im’BiIiGeneraIian.-’Ewayamp,-im_agmo....h mmdaaaan
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Order — : L
: : Date: :26-06-2021
f’w Opposite Noarpur village Chandausi Road Moradabad - 244001 UTTAR PRADESH INDIA T’-a;e_ s
to: MARQUE IMPEX PRIVATE LIMITED Mode/Terms of payment Ship By =c
OPPOSITE NOORPUR VILLAGE Chandausi Road ADVANCE ROAD
Moradabad 244001
i s GST: 09AAOCME345D128 Destination Supplier Ref.
F 4 State: UTTAR PRADESH Code: 09 UNIT 2 REQ3250
Phone No.: +‘91—59 1-2478700 . Other Ref. Freight Charges e
Contact Email: purchaseB@marqueimpexcom ADMIN EXTRA 2
4 Sunpller « CONSTRAACH -ENVIRO Ship To ;
r‘{ upplier : > :

A-1/40 MA“NSARGVER DELHI ROAD MORADABAD
MORADABAD 244001 '

GST: 09BFCPSO930M 176

State: UTTAR PRADESH Code: 08

Email; CONENV@REDIFFMAIL.COM

Phone No.: 9837146632

OPPOSITE NOORPUR v/
MORADABAD 244001

~ | State: UTTAR PRADESH

ILLAGE CHANDAUS| ROAD

Kind Attn.:
S. |ltem No. Delivery Due |HSN/sac NQ, Description uom Qty Unit Price Disc% Net Unit Total Price
Nao. Date . Price ()
’ 1 |FA-D124 01-09-2021 [NA SEWAGE TREATMENT NOS 1.00 0.00 1050000.00 10.50.%035
PLANT 35 kLD
3_ FA-0125 01-09-2021 | NA REVERSE OSMOSIS PLANT NOS 2.00 0.00 IZZODDOF 24,40,000.00
6000 LPH -
Total 3.00 2270000.00 3480000.00
GST TAXABLE IG5T Amt CGST Amt SCGST Amt
VALUES (Rs.)
GST18% 1050000.00 314100.00| 314100.00
Amt (in Words) : Forty One Lakh Eighteen Thousand Two Hundred INR only ADD Tax : 628200.00
- Grand Total : 41,18,200.00
(INR)

Remark :(01)-M.0.C. of sTP (35 KLD) - M.5.5heet - 5.00 mm (Qty.1). As per Quotation number (Ref. - CE/MIMPEX/MBD/U.P{STP,’BSKId/OI Dated -
04.01.2021] /(02)-R.0.- 6000 LPH (Qty.02). As per Quotation number (Ref. - CE/M!MPXMBD{ZLD/G.DU KLPH/01 Dated - 04.01.2021), / (03)-All

Pumps, Motars, Blowers in S.T.P. & R.0. will be as per Quotation. /(04)- R.0. Membrane will be of Dow only. /(05)- All motors & blowers
warranty should be one year from the date of dispatch /(06)- STP outlet parameters sho,

Control Board / (07)- All system warranty should be one year except R.O.Membrane. /(08)
Impex. /(09)- sTP water treatment cost should not exceed 4.5 Paisa per |iter (Power consy
exceed than 7 Paisa per liter, (Power consumption and Consumable Parts).  /(11): Material delivery will e after inspection from Marque

pex team. /(12)- Training for operation & handling will be in scope of M/s Constraarch Envira. /(13)- Delivery and Installation time 60
gdays after P.O, (S,T.P. & RO) /(14)- If Plants installation delay more than 60 days Penalty 10% of total cost of purchase order, (STP &R.0). /

(15)-. 30% Payment advance §Inng with P.O  /(16)- 50% Payment +GST against p) three days prior to dispatching all systems. / (17)-
after commissioning and successful running of §.7.p. ARG T E

20% payment

Terms :
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Late delivery imposes a penaity of Rs. 100/- per day for brdar value before 50000/ and for above value itis
500/- per day.

Rejected material to be Jifted back within three days of intimation and g credit note shall pe always be
for the same. :

9. If supplier fails to Supply the goods he will pay the difference between his rate & new Purchase rate and in
addition 10% of value of goods as penalty.

L)

P

Genarated By: Accepted By;

MOHD ANEES Autharised Signatary

SUBIECT TO MORADABAD JURISDICTION

Thirir came sne e L



